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INTRODUCTION 

It the Chairman of Estimates Committee having been authorised by the 
Committee to submit the Report on their behalf. present this First Report 
on action taken by Government on the recommendations contained in the 
Fifty-fourth Report of Estimates Committee (Tenth Lok Sabha) on the 
Ministry of Finance (Department of Economic Affairs) - Raising of 
Monetary Limit of 'Works' shown in the Works Annexure appended to 
Detailed Demands for Grants. 

2. The Fifty-fourth Report was presented to Lok Sabha on 19th 
December. 1995. Government furnished their replies indicating action 
taken on the recommendations contained in that Report on 9th October. 
1996. The Draft Report was considered and adopted by the Committee on 
4th December. 1996. 

3. The Report has been divided into the following Chaptcrs:-
I. Report; 

II. Recommendation/Obs('rvations which have hccn accepted by 
Government; 

III. Recommendation/Observations which the Committee do not 
desire to pursue in view of Government's replies; 

IV. Recommendation/Observations in respect of which replies of 
Government have not been accepted by the Committee; and 

V. Recommendation/Observations in respect of which final 
replies of Government are still awaited. 

4. An analysis of action taken by Government on the recommendations 
contained in the Fifty-fourth Report of Estimates Committoe (Tenth Lok 
Sabha) is given in Appendix-II. It would be observed therefrom that all 
tke 4 observations/recommendations made in the Report. i.e .. 100% have 
beeo accepted by Government. 

NEW DELHI; 
December 12. 1996 

Agrahayana 21. 1918(S) 

(v) 

RUPCHAND PAL. 
Chairman. 

E.ftimalts Committee. 



CHAPTER I 
REPORT 

1.1 This Report of the Estimates Committee deals with action taken by 
Government on the recommendations contained in their Fifty-fourth 
Report (Tenth Lok Sabha) on the Ministry of Finance (Department of 
Economic Affain~Raisin. of Monetary Limit of 'Works' shown in the 
Works Annexure appended to Detailed Demands for Grants which wu 

. presented to Lot Sabha on 19th December. 1995. 

1.2 Action Taken Notes have been received from the Ministry in rOlFct 
of all the recommendations contained in the Report. 

1.3 Keeping in view of the steep increase in the cost of projects and the 
number of projects costina Rs. 50 lakh and above. the Committee 
recommended as follows: 

"The Committee feel that in view of steep increase in cost of projectl 
and the number of projects costing Rs. 50 lakhs and above havin, 
multiplied manifold. they have no objection to the present monetary 
limit of works shown in the Works Annexure bein, raised from 
Rs. 50 lakhs to Rs. 5 crores as proposed by the Ministry of Finance. 
In this connection. the Committee also note that under rule 310(d) of 
the Rules 'of Procedure and Conduct of Business in Lok Sabha. it is 
enjoined upon the Committec to suggest the form in which the 
estimates shall be presented to Parliament. The Committee. however, 
feel that since the Departmentally related Standin, CommitteCi have 
also been constituted under provisions of the Rules of the Procedure 
and Conduct of Business in Lot Sabha mainly to consider the 
Demands for Grants of the Ministriel/Departments concerned and 
that the Ministry in their note to the Committee have ,iven data in 
respect of Grants under threc head. .. only. the fact of raisin, the 
monetary limit fr<lm Rs. 50 lakhs to Rs 5 crore!! might specifically 
also be brought to the notice of the Departmentally related Standing 
Committees for information and ehangewhlodifications, if any, by 
them." 

1.4 In their reply the Ministry have stated as follows: 

"The recommendation of the Committee has been accepted for beina 
implemented from 1996-97. A copy of this Ministry's circular office 
Memorandum dated January 3. 1996 containing the instructions 
issued in this connection to all Mini5triewDepartment5 is enclosed 
(Appendix II). 
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The MinistriesIDepartmenta were scpcifically advised to brinS the 
recommendation of the Estimates Committee to the notice of their 
respective departmentally related 5tandins Committees, for informa-
tion and changes/modificationl. if any, to be lugested by them." 

1.5 The Committee are satisfied to note that their I'HOmmeodatlOlll have 
beeD accepted by tbe Government for belDI Imple ...... ted from 1996-97 .... 
llKeuary Instructloos Issued to aU the MlDlstrletlDepartments 01 the 
Government or IDdla. It bas also been noted that the MlnlstrlellDeparJ-
ments havlnl provision for workl expenditure have apeclllcaUy been advlled 
by the Mlnlstry of Fluoce to brlna the recommendation of the EstImates 
Committee to the notice of their respective Departmentally related StaJuIlna 
Colmlttees for the chaole, If any, In the Works Annexure belaa brOUlht 
out from 1996-97. 



CHAPTER U 
RECOMMENDATIONIOBSERVATION WHICH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Rec:ommeadatloDlObiervatioDl (5. NOI. I to 4, Pan NOI. 1.4 to 1.7) 

The Committee note that they in Paraaraph 4S(c) of their Thirty-lCventh 
Report 1986-87 (Eighth Lok Sabha) recommended that the existing Jimit in 
the Works Annexure, appended to the Detailed Demands for Grants, 
showin, details of works be increucd to Rs. SO lakhs. Prior to it, the limit 
was RI. 5 lakhs. Accordingly, effective from the Budget for 1987-88 the 
Detailed Demands for Granu of MiniltricslDepanments in chalJC of 
execution of Works included an annexure in their Detailed Demands 
showing estimates and progrcu of their expenditure of individual works 
costing Rs. SO lakhs or above. 

The Committee are now informed that with the passage of time and 
particularly with the all around escalation in costs. the number of such 
projects (costing Rs. SO lakhs and above) has multiplied manifold. Under 
the Department of Telecommunications such projects numbered 2739 in 
1987·88. These are now over 13000. In other Ministries also the number of 
such individual projects has similarly registered large increases. 

The Ministry have further stated that this annexure is intended to 
facilitate an objective assessment of the progress of works expenditure 
related to the provision included in the Demands for Grants of the 
MinistrylDepartment concerned. It is. therefore felt that the annexure: 
calls for a neater presentation in order to make it meaningful. The purpose 
would be adequately served if the limit is raised from Rs. 50 lakhs to Rs. 5 
crores. All other works below this limit may be clubbed under 'other 
works'. 

The Committee feci that in view of steep increase in cost of projects and 
the number' of projects coatinS RI. SO lakhs and above havins multiplied 
manifold, they have no objection to the present monetary limit of works 
shown in the Works Annexure being raised from Rs. SO lakhs to RI. S 
crores as proposed by the Ministry of Finance. In this connection. the 
Comminee also note that under rule 310(d) of the Rules of Procedure and 
Conduct of Business in Lok Sabha, it is enjoined upon the Committee 'to 
luUest the form in which the estimate. shan be presented to Parliament'. 
The Committee, however feci rhar since the Departmentally related 
Standin. Committees have also be cOnslitutcd under provi5ion5 of the 
Rules of the Procedure and Conduct of Busincss in Lok Sabha mainl)' to 
c:onIidcr the Demands fot Grants of the Minisrrics1)epartmcnts 
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concerned and that the Ministry in their note to the Committee have pven 
data in respect of Grants under three heads only, the fact of raising the 
monetary limit from RI. SO laths to RI. S ClorcS might specifically also be 
brouJht to the notice of the Dcpanmentally related Stllldiq Committees 
for information and chanlemodifacatioftJ. if any. by them. 

Reply 01 Goyerament 
The recommendation of tbe Committee bas been accepted for being 

implemented from 1996-97. A copy of this Ministry's circular offace 
memonndum dated January 3, 1996 containing the instructions issued in 
tbis connection. to all Ministries/Departments is enclosed. 

The MinistriesIDepartmenls were specifically advised to bring the 
recommendation of the Estimates Committee to the notice of tbeir 
respective departmentally related Standing Committee, for information and 
changes/modifications, if any 10 be suggested by them. 



CHAPTER m 

RECOMMENDATION/OBSERVATIONS WHICH THE 
COMMI1TEE DO NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT'S REPLY 

s 



CHAPTER IV 

RECOMMENDATION/OBSERVATIONS IN RESPECT OF WHICH 
REPLY OF GOVERNMENT HAS NOT BEEN ACCEPTED BY THE 

COMMITTEE 

-NIL-
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CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF·WHICH 
FINAL REPLY OF GOVERNMENT ARE STILL A WAITED 

NEWDEUfI; 
December 12, 1996 

Agrahayana 21, 1918(5) 

-NIL-
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APPENDIX I 
MINUTES OF SmING OF TIlE ESTIMATES COMMI1TEE 

(1996-97) 
THIRD SI'ITING 

The Committee sat on Wednesday" the 4th December, 1996 from 1500 
to 1530 hours. ' '.' ,', 

PRESENT 

Shri Rupchand Pal Chaimum 

2. Shri G .M. Banatwalla 
3. Shri Pradeep Bhattacharya 
4. Dr. Ramchandra Dome 
5. Shri Jagat Vir Singh Orona 
6. Shri Bijoy Krishna Handique 
7. Dr. G.L. Kanaujia 
8. Shri Sanat Kumar Mandai 
9. Shri Sanat Mehta 

10. Shri C. Narasimhan 
11. Sbri Vishambhar Prasad Nishad 
12. Shri Sarat Pattanayak 
13. Shri Kashiram Rana 
14. Pro[ Rasa Singh Rawat 
15. Shri Mabadeepak Singh Shakya 
16. Sbri Mangat Ram Sbarma 
17. Col. Rao Ram Singh 

SECRETARIAT 

1. Sbri K.L. Narang - Deputy StcNlJUy 
2. Sbri R.C. Kakkar - Assistant Dil'eclo, 

2. The Committee considered the following Draft reports and adopted 
tbem:-

(i) Draft Report on action taken by Government on the recommenda-
tions contained in the Fifty-Fourth Report of EC (10th Lok Sabha) 
on the Ministry of Finance (Department of Economic Affairs) -
Raising of Monetary Limit of 'Works' shown ill the Works Annexure 
appended to Detailed Demands for Grants. 

00 xx IX xx 
3. 
4. 
5. 
6. 
7. 
8. 

xx 
IX 
xx 
xx 
xx 
D 

xx xx 
xx xx 
xx xx 
i.t xx 
xx D 
IX D 

TIN Com1llittft 1M" tUljouna.tI. 
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APPENDIX 0 
(Vide reply to recommendations 1 to 4) 

No. F. 2(108)-B(D)/95 
Government of India 
MbJIstry of Flaance 

(Department 01 Economic Allairs) 
New Delhi, the JanlUlTY J, 1996 

omCE MEMORANDUM 
Sub: Works An""",, appenlkd to the D.taikd Denuuatb lor Granl8-l'tlil· 

ing 01 monetary Umit lor-ef!ective from 1996-97. 

Reference item (iv) under paragraph 6.6 of this Ministry's Budget 
Circular bearing No. F.2.(U7)-B(D)/95 dated September 14, 1995, on the 
above subject. 

2. This matter was referred to the Estimates Committee of Parliament 
with the suggestion that going by the present day costs and multiplicity of 
works undertaken on Government account, the existing limit of Rs. SO 
lakh in respect of individual works being shown in the Works Annexure 
may be raised to Rs. S crore. The works Annexure is intended to facilitate 
an objective assessment of the progress of works expenditure related to the 
provision included in the Demands for Grants of the Ministries / Depart-
ments concerned. The proposal for raising of the monetary limit was 
designed to improve the presentation so as to make it more meaningful. 

3. This has been accepted by the Estimates Committee, The Committee 
in their 54tb Report (10th Lok Sabha) have inter-alill expressed as 
followa:-

The Committee feel tbat in view of steep increase in cost of 
projects and tbe number of projects costing Rs. SO la~ and above 
havina multiplied manifold, they have no objection to the praent 
monetary limit of worb sbown in tbe 'Works Annexure being railed 
from RI. SO lakhs to Rs. S crore, as proposed by tbe Ministry of 
Finance. 

4. Accordingly, all MinistrieslDepartments having provision for worb 
expenditure in their Budget are advised that effective from 1996-97, the 
Works ADDemre to be included in their book of Detailed'Demands for 
Grants may abow the estimates and progress of expenditure of individual 
works coating RI. S crore and above distinctly. All other works below this 
limit may be clubbed under 'Other works'. 

9 
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S. The itmes to be included in this Annexure should be 'original works', 
new or ongoing, and not maintenance works, and that these should be in 
relation to works with which tbe Ministrie&I'Departments are in-charge of 
execution. This will not cover works expenditures of autonomous bodies, 
institutions, etc. even though these may be financed from Government 
arants. 

6. This Annexure, however, may also cover outlay and expenditure on 
purchase of ready-built residential and non-residential buildinp, provisions 
for wbich are now beina made by the respective Ministrie&IDepartments in 
their Demands for Grants. Accordingly, those Departments also (like 
Department of Revenue, etc.) may append the 'Works Annexure' in their 
Detailed Demands for Grants. 

7. The form of the Works Annexure, subject to the change advised in 
this Memorandum, may be the same as at Appendix IX-D to the Budget 
Circular. 

8. The Estimates committee have desired that MinistriesIDepartments 
having provision for works expenditure in their Demands for Grants may 
specifically bring to the notice of their respective Departmentally-related 
Standin, Committee of Parliament, the chanae in the works annexure 
beina· broulht about from 1996-97, for information and changes/modifica-
tions, if any to be IUllested by them. This may also be done by Ministries! 
Departments· which will be introducing the Works Annexure in thier 
Detailed Demands for the first time from next year. 

9. Receipt of this Memorandum may please be acknowledged. 

To 
Sh. 
The Financial Adviser, 
MinistrylDepartment of 

Copy forwarded to:-

(p.N. Bhattacharyya) 
Additio1lill Budget Officer, 

Tel. No. 3011247 

1. Controller General of Accounts, New Delhi. 
2. DirectOr General of Audit, Central Revenues, New Delhi. 
3. JS (per.), Department of Expenditure, for information. 

(p .N. 'hattac:haryya) 
Additio1lill Budget Officer, 

Tel. No. 3011247 



APPENDIX m 
<Vide Introduction to Report) 

Analysis of the action taken by Government on tbe recommendations 
contained in the 54th Report of the Estimates Committee (Tenth Lok 
Sabha) 

I. Total number of recommendationSlobservationl 
II. Recommendation/Observations which have been 

accepted by Government (Nos. 1, 2, 3 and 4) 
Percentage 

Ill. RecommendationlObsetvations which the Committee 
do not desire to pursue in view of Government's 
reply 

IV. RecommendationlObservations in respect of which 
Government's replies have not been accepted by the 
Committee 

V. RecommendationlObservations in respect of which 
final replies of Government are still awaited 
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4 
100% 

NIL 

NIL 

NIL 
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